Mr. C.K. Doley':’

CENTRAL ADMINISTRATI\IE TRIBUNAL PRINCIPAL BENCH

0A ‘No* f430/20 00.".
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HON *BLE MR.S.R.ADIGE, VICE CHAIRIVIAN(A).
HON'BLE DR.A. VEDAVALLI mEmaER(J)

3

MsJka vita Pandey,

- 15/34, 01d Chandraual“

Khyber pasg
Civil -Lin es,

Del hi d |  eeee..Applicant,
(B’y Advocate: shri-Prakash singh )

‘Versus

Jomt Dlrector of Educatlon (A), '
Govte of NCT of- Delhl,

0l1d Secretariat, ’
(Establishmen t-1y Branch),

S sham Nath Marg, : -
Delhi~54 Ce . . ~.aeeeesRespondentsy

R b R
(By Advocate‘:. Shri Ra'jeev ,Sharma)yr . T

. - ‘j ;
_ORDER -4

-~ -

' gR, AdlgeL\IC(A)"

Applicant impugns respondents' Memorandum

| da ted 233m2;;32000-and seeks a direction to respondents to

-

appoint her as TGf(Music) immediately,

24 Heard both sidedd

34 Applicant's claim for 2ppointment as TGT(Musie)
is squarely hit by this very Bench's order dated 141 ’2001
in 0A NoJ800/2000 Mrse' Sarasyati Vs, Dlrector(Educatlon)
& Ors, which is fully applicable to the facts and
rircumstances of me‘presént'casa"t;‘i Indeed Mrs. Sarasyati’s

claim for appointment as TGT(Music) was even superior

to that of applicant as the former was at Sl.MNo.7

- of the merit list, while applicant is at §1.No.9 ,
Dés;:ite that, no direction could be issued to responden ts
_'to @ppoint SmtJsarasuati as TGT(Music) and for the

'reasons contadined in the order da ted 1'1.’2001, vﬁr A.

No. 800/2000 was dismissed, No thing has bgen shoun t5 ys
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to establish that the aforesaid order dated 191.2001 in

OA No.BO0/2000 has been stayed, modified or set asigel]

4, . For .the reasons contained in aforesaid order
dated 1132001 in OA No2B0O/2000, this present OA is

also disnisseds No costdd

e
( DR.A,VEDAVALLI ) (S.R.ADIGE')
MEMBER (3) VICE CHAIRMAN(A).
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